CENTRAL ADMINISIRATIVE TRIBUNAL
LUCKNCW BENCH

LUCKNOW
Original Applicatiom No. 159/91

smt, Protima Chatterjee & 3 others  Aapplicants.

versuas

Union of Imcﬁia_& others - Respondents.

Hon, Mr, Justice U.,C.8rivastava, V.C,

The deceased Sri Hem Chandra Chatterjee,
was employed in the office of Semior Accounts Officer
(stores),Northern Railway, Lucknow. He diedin harnmess

leaving behind his legal heirs znéd representatives.ihe
applicant No. 1 and 2/are sister ‘in laws(brother's

wife) and nephews(brother's sons) 'reSpectively. The

deceased@ was a member of the Group Insurance Scheme

and subscriber of the State Railway Provident Fumd.

Daring his life time, his wife had already twkee
divorced during the yeaf 1962, The deceased nominated
the applicant No, 1 in the office record to receive

the mory of Group Insurance, Applicants Nos, 2 to 4

nominated to receive the amount of State Railway

' Provident Funé, by the deceased. after the death of.

Shri Hem Chandta Chatterjee, the applicants requested

the r espondents for payment of the amount of Group

- Insurance anéd Providemt Fund but no heed was paid,

After obtairing succession certificate in their favour

the applicants' submitted to t he mspondents for making
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- paymert to them, But even them mo action was t aker and
i

it is thereaﬁter a letter was Semt to them to furnish

the certified c0py o tk plaint Orn the basis of which

the succession certificate was obtained aad the applicant:
furnished the samé, alongwith the copy of he judgment.

]

Even them their grievamcecwis not redressed and that is

why they gave a notice under séctiom 80 C,P.C. stating

therein that when the succession certificatesd was granted

and it W assubmitted to the respondents, the respondents
|] N . | . .

_ had no right to demy the benefit of the same, More so,
when they had complied witht® directions of the
: , 4

respondents and furmished all the documents.

2,  The respondents have stated that applicants 2 to 4
] . . ,

were requred tofurnishs;m@cessiém certificate in and
i : )
the applicemt No, 1 was reduired to fumiéh certificate

in her owa name, The guccession certificate was not
i

accep takle because wife and children of deceaseéd were nct
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made party to the s ame and valid discharge could not h¥e
-1 | ,
beer given to it, as required by the Rgzilway Board circula
. dated 19.9.69 which provides that*ile peyment of Provident
} ' ”

Funé money in accordance with the nomimation earns a
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valié discharge for the Government but if amy Court of

la® decrees that paymert should be made to persomsother
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than the mrominee(s) before actual payment has been made

to the nominees, the orders of the court will have to be
;

complied with." 7o %Z»ez/r«' Fo Le 929 onetty
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3. The respondents are Gglybound to make payment

and ir Case they have not made payment on the basis of
succession cettific.ate, they are directiéd to make the
payment alongwith 10% interest within 3 months from

the date of receipt of a copy of this judgment by ‘them.

No order as toeosts. : -
L , Vice Chairman.

LucknowsDateds 2.f4 «93.,



